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IN THE NATIONAL COMPANY LAW TRIBUNAL
BENGALURU BENCH
(Through web-based video conferencing platform)

ITEM No.06
C.P.(IB)No.120/BB/2021

IN THE MATTER OF:

M/s. KHF Components Pvt. Ltd. Petitioner
Vs.

------

Order under Section 59 of I1&B Code, 2016

Order delivered on 29,03.2022

CORAM:

SH. AJAY KUMAR VATSAVAYI - soency 810 BaNKFUDISY B0ard of .ndia
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SH. MANOJ KUMAR DUBEY Signdtexires .......Dy- No. .[..3. e
HON’BLE MEMBER (TECHNICAL) £ Office NOssstssmmmsmrapis a5
PRESENT:

For the Petitioner : Shri Parameshwar G Bhat, PCS

For the OL : Manjunath, JTA, OL

ORDER

1. Heard Shri Parameshwar G Bhat, learned Authorized Representative
appearing for the Petitioner and Shri Manjunath, official from office of

the Official Liquidator.

2. In spite of availing substantial time, none of the Authorities filed any
report so far. Shri Manjunath, appeared for the OL and seeks two
weeks more time to file report. In the circumstances, two weeks time
is granted to all the Authorities for filing reports, failing which, it is
deemed that they have no objection and appropriate order will be

passed based on the record available on the next date of hearing.
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If any of the Authorities filed any report, the Petitioner is directed to
file response thereto, if any, within one week from the date of receipt

of the respective reports.

The Petitioner shall serve this order on all the Authorities and file an

affidavit of service thereto before the next date.

List the C.P. on 25.05.2022.
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